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MR. DEPUTY CHAIRMAN: We will
now take up the National Service Bill, 1972.

SHRI NAWAL KISHORE: This Bill we
have finished in 25 minutes. The next one we
will take up after lunch.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2 p. M.

The House adjourned for lunch at
fifty-eight minutes past Twelve of
the Clock.

The House reassembled after lunch at two of
the Clock—Mgz. DepuTY CHAIRMAN in the Chair.

THE NATIONAL SERVICE BILL, 1972.

MR. DEPUTY CHAIRMAN : Let us now
take up the National Service Bill, 1972. Yes,
Mr. Pant.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SARI K.
C. PANT): Sir, I beg to move:

“That the Bill to provide for the regis-
tration of qualified persons and for the ren-
dering of national service by such persons
and for matters connected therewith, as
passed by the Lok Sabha, be taken into
consideration.”

Sir, this Bill was introduced in the present
Lok Sabha on the 5th April, 1972, It had been
introduced earlier in the Fourth Lok Sabha on
the 26th August, 1970. But, with its dissolution
in December 1970, the Bill had lapsed. The
Bill, as introduced, was passed by the Lok
Sabha on the 22nd May 1972,

The main objective of the Bill is to ensure
that engineers and doctors are made available
in adequate numbers for the defence of our
country and for other activities of national
importance, such as, family planning progra-
mmes and health services for the rural areas,
and construction of dams in remote and diffi-
cult areas, etc.

In the wake of the Chinese aggression, the
Government had formulated a Compulsory Lia-
bility Scheme whereby engineers and doctors
up to the age of 40 and 45 years respectively,
in Government service or in public sector un-
dertakings, were made liable to render service
in the Armed Forces or on work relating to
defence efforts anywhere in India or abroad
for a period of four years. ‘ Experience has re-
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vealed that the Compulsory Liability Scheme
cannot by itself be relied upon to provide
sufficient number of doctors and engineers for
the Armed Forces of the Union or for other
forms of national service. It is, therefore, con-
sidered necessary that this liability should be
extended to all persons who hold recognised
medical qualifications within the meaning of
the Indian Medical Council Act, 1956, or a
degree in engineering or technology, or both.

It is also felt that the Scheme should cover
any kind of national service which the Govern-
ment may specify and that the Scheme should
not be restricted in its scope to defence efforts
only. This will have the advantage of widen-
ing the base of recruitment to the Armed
Forces of the Union and will also help in en-
suring that doctors or engineers required for
other activities of national importance in civi-
lian departments become available,

The view has been expressed in some quar-
ters that in view of the present availability in
abundance of qualified engineers and the fair-
ly easy position in regard to the availability of
doctors, there is no necessity for a National
Service Scheme, especially in peace time. It
has also been contended that in the context of
the present unemployment among engineers,
the Bill would not serve any useful purpose. I
would like to reiterate here that in spite of the
fact that over 19,000 graduate engineers are
seeking jobs at present, the Ministry of Defence
are finding it difficult to recruit engineers in
adequate numbers for defence purposes.
Similarly, the vitally important programme
of extending health and family planning servi-
ces adequately to the rural areas has been affec.
ted because of the considerable shortage of
doctors in the primary health centres. As on
30th June, 1971, out of 5,127 primary health
centres in the country, 175 had no doctor
whatsoever; 2810 centres had only one doctor
against the normal sanctioned strength of two
doctors. Even in the foreseeable future, diffi-
culties in attracting a sufficient number of doc.
tors to Government service in rural areas are
likely to persist. The shortage has occurred in
a pattern where one primary health centre ca-
ters to 80,000 to 1,00,000 population. The
shortage would be further aggravated when the
number of primary health centres is increased
to ensure a more intensive coverage. The hon,
Members are aware that owing to the unwill-
ingness of doctors in some cases to go to rural
areas and their tendency to stick to towns, the
medical and health cover that we have been
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able to provide to rural areas is still very thin.
There also exist disparities as between different
States. For example, the doctor population
ratio for Himachal Pradesh is 13,008 ; Jammu
and Kashmir, 9850; and Nagaland, 9545, as
against 5200 for the whole country. As the
House is aware, steps are being taken by the
Ministry of Health and Family Planning for
stepping up the overall availability of doctors,
but in the light of experience it seems impera-
tive that in order to ensure adequate provision
of medical and health and family planning
facilities in rural areas and to romove dispari-
ties, some element of compulsion may be in-
troduced.

Sir, I shall now deal with the salient
features of the Bill.

The aim of the Bill is to ensure that suit-
ably qualified engineers and doctors are secu-
red for activities which are important from the
national point of view. ‘National Service’ as
defined in Clause 2 of the Bill includes not
only service with the Armed Forces but any
service which is likely to assist the defence of
India and civil defence or the efficient conduct
of military operations and includes such social
services as the Central Government may by
notification specify in this behalf.

Clause 3 of the Bill seeks to restrict the
period for which qualified persons may be cal-
led up for rendering national service to a
period not exceeding four years. The liability
of qualified person to be called up for national
service shall normally come to an end on his
attaining the age of thirty years.

The Bill also provides for payment to per-
sons called up for rendering national service of
remuneration at a scale which is not less favour-
able than the remuneration admissible to simi-
larly placed Government employeces.

There is no provision for exempting any
category of people from liability for national
service. However, the person called up for na-
tional service can apply to the National Ser-
vice (Hardship) Committee for postponement
of his call-up on grounds that exceptional hard-
ship would result if he is drafted for the
national service.

The Bill also provides for appeals to High
Court over the orders of National Service
(Hardship) Committee. But such appeals have
to be certified by the National Committee as
involving substantial questions of law. The Bill
also imposes certain obligations upon Universi-

[ 29 MAY 1972 ]

Bill, 1972 154

ties, educational institutions, District Magistra-
tes and State Governments to provide informa-
tion about qualified persons liable for national
service.

The Bill also provides for constitution of a
National Service (Hardship) Committee which
will decide on applications for postponement of
national service and enforce reinstatement of
an employee after completion of the national
service.

Clause 36 of the Bill gives power to the
Central Government to make rules for carrying
out the purpose: of the Bill,

Sir, I hope I have been able to explain the
purpose and scope of this Bill. May I add that
besides ensuring adequate supply of doctors
and engineers for the defence of the country
and for national development, the proposed le-
gislation can help to keep the country in a state
of preparedness as far as the need of these two
specialised categories of manpower in any
emergency is concerned? This period of ser-
vice is restricted to only four years. Hon. Mem-
bers will agree with me that the country does
expect that our young engineers and doctorson
whose training and education considerable ex-
penditure has been incurred from the State
Exchequer, are available for service when the
national security and national development so
demand.

Sir, I hope that the House will welcome
this Bill and accord its approval to the Bill.

The question was proposed,

oft dto Fo warA (W7 WAT) ¢
qIAAI  IITETA WEIRA, IZ W faa
Frerggd frar war g, 9% e ¥ A€ &
WA B AT IR G ALY & | TATSET &
FATAT AT AT ATFE WG WY gErAQT
& faq woifaad o< ovaeq 1 afads
FT IIART far v, gEd e @ A
a2y & afew gw st Gar garer qr fr
SIgh aF FATL AR ®WAA HT TIT g,
saF faq gafcq dear § sifFag i
gTHed, faar 3@ qF T FT FEeAwT fFg
W godew gW =Tfgw ¥, #0 Sqeey
g0 gL, T A F AR F T FWA
F qik@ FW F #aEr W ogH
faarz s3ar atfgw | anfax ag 3 wfe
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[5 dYo &o @@maraT]

FI WraAT § grgey TEAT § | _F 3,
gear &1 gfez § 97 o wraw & fag
grtifgafer ee dfefaa & asuzy v
afads =rfed, a ¥ 347 Iaarey 947 g3 ?
At ot ¥ o qqy T A F
&gT Fal FF oF A 19 g gesifas
FEIT & R gaQ ax wAIfd Ay
afays Aqree RET F1 AT A AT |
ag 93 J1eAd &1 G1q § | ATET HY
T FT AT FIAT A0, ATTET #4748
WTEAT AR A9gaF1 & oAeaT A4 grr
fir 3 geeifrafor g & IFTC AT AT
43 gu & afFr §ar ¥ e afemfag
1T qqdr  Jarg F41 & TEIT FW
FIT AT FEOATL  FALTETT ITH FI
FU et IgF gra Mfea IRT SAHT
afgdsr W qIT seg HT AW | AFFA
arg & o fasreoiia fawm ag 9wy 8
f& sasr #41 tar sfsewma arAr 9g
W2 | AR IAET AFEHIT g A
[T ATTHT THE FAST FIMT | AMFT 78
Frq e FY @ fF gWIR Fagast
g WA FAT A & R T T qri A
qFT F97 FTOT & 5 F &@&@F Ay SO §
AT H AIFT F WG AG FW ! AT
T Fr FLOT ¥ A THHY ATAT FasA
A FT, JYAT ITEIET AT FL, 1
AgF T9 Frq §F wrT A, 3@ ang 9% famne
FLAT FTZT | ETF L FIIT A @i
drgw aaw fF gary agl v S faEer
qutelt 8, SAH AT TAFAFT FT 5 §IT
¥ ot oo faadr wnfge, ag a4 faw
qrdt & | 3aF afafaa T aat ¥ s
a1 SO G3T ZNaT §, AR A AT AL
faar str & fex T wfe w1 faF
WEATSHT &1 g/ JATC FLAT I, 3T
FR A gHIR ATATEE IF FT A T §
% a8 Efragdaw @wEE S §AA A
9 WIAAT FT TET FIA DT TaRIFAT
agar § A< amEy gifs # &1 § ag
g8 IR ¥ faar ag) #WT1 Jagdfen
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F) qTG § a8 F& ZATS 7 Faem FwAmq
g F FFT AqGN T F & T EA &,
g Afswar s § gf ar geonfaafar
FIST H gl | AT Tasgsar ag g fF
g g FAgIFT & gad ¥ W wfw w7
g ST v S i 7 98 qud 5
gATT GIY qAT Fgeq A § fF IT WY
Fravert F AT B A7 | AfFT g9 gfee
g FE FI7 A far San, F1g qq9
Tgt fwar strar 1| gArd faer &1 9 adFr
g SUH gayd srawFar 3 § 5 qaF
qIgaF F I T 7 Afw 1 WG 9T
g1 &1T 7g 37 & fag geeq -Agray # @
FT JATT ZT 1 30T TF IFTX AT ATFAT FT
faatr 3@ T FIE I35 g A8 FW@
A I9F F10T gH ag feard Far g B
TY GRY FZT TF AT 19 AR g%
AT §, 987 g@r O 3Tt & forw gat
ifrad =Jifgg @ e fag gf 5@
qFT T fqe7 AT 99 QT &) gaR 59
faa & IR & g7 us aamafq 1 wgi %
wzT g B ordl & fag gesnifaad =nfgd,
erFed  HIfEe A1 d@ifaasy qegasr &
faw & =nfge, Sa% fag o g& faa
9w Fifwe, afed ot g aEafizen
g vuFr fewrgd A fear war & o
amgq Fgr fr &faedy carfar ¥ fog
Ifgy, a1sd qx &9 &7 FH FEATY,
g% g geehifrad v stragasar § @1
g 9uAsy AZl & | Sa% fau T
T FT FEIAGE AfTeaaT a1y &
AT agf A Fogaifen afads e
T 91d, foay v wrefea g agn
a1 A ggu afvaga ag fear smar
F1feq <t & =angar § A S gaAr gay
T srawmsar g o afz Qo gEEr
fewrzT g &< g, FAifF a5 ay o
#t faw ® & fewga s wfed o &
T F JAT 979 39 IR ¥ §, @i
AT FEAITOAT T9 TR A qiqas
qTT F/Y, 98 T2 &7 ¥ qfcarfeq frar
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sraT 9Tfee, AT @ NFI H q
forad fgagder afads a9 F97 AT
g @1 T9T o9 AT w@Ar WAy E fF
arfg FYadr oy arg &, faad oo e
woaqder afFgs mr 9|y g, 99F
fau wadAdT g dfear AfefEray qra
Fatd, ag 3faq 78 | ST AT 7 I
fewrgn a8l FT TFF a1 OF  GIGCAATA
AF guT ¥ IAT feae § wrAdm oAl
sft 7 fear a1 f5 @wg & srgEre afeada
W B GFAT ], FY AT AT qF IFAT §
a1 zaa fau amEa w1 s |,
ar zg¥ sggeqr wAr =ifgy fr afz
JmaT safEzey & fag Mg wqaad
gfgg ama v =rgd €, A U@ q;Ad
arnafyes frutfea #37 & Ao e i
TEEIEAT  qAW, ¥ifs IqH |F @l
F1 gfafafaca g7 wrfge o< agi qar
gHT Tfge fF g A & carge AT o
T FH | MIA T TFIX FT FIS qaeT
zq faor ¥ A 7 &, 97 95 F AWAA
grsafaesy faaifea 57 o 9%, wifs
aareg &= g fafkya 53 gg arew-
fazsa 1 AzAd srTswifesq A &) AFA |
faw gFTT s Qav qz gaar gar A ar @i
F faaw< smast gAgT fFar kg @9y
93T qT T faAdr A F1 g A
gATZ FAT A@I A, T THIT AWAA
areafyesy a7 ww ¥ faas fag oo
THTE AT S99 1 AT AA7 AT
g sngwr fardT ed) ST gertg A FgENT
FAr arfgw Aty waaHe gro g dife-
fedaT ad fqQ g, I9F 98 39HT
aifaera fFar s, g9 GFI F sagEAr
fag # @iy =fgg T w1 sagedr
gt aifgg fF stgf 9x 43 #3 @7 A
faq FT qq FT gF fF AR ATF9
e fFesT FAT gIT AT AfF oIrqq TGP
FIA qEATEE A IF g QAT W@ v
ga% grr a7 f7y gy srewfeey AmAd
reSiFEed Ag) g1 g% | {1 @ F 97 &
atz zafaw o fFdr ©F @1 {EAd
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arefFeg ¥ Fg A &, AT IAFV
frerifea $3 & @97 & & a9 #y gfee
q, afFT smaw a9 § °F 3 A7 v gAY
g HI T 41T AT ATeA{F2Eg F T
o & & fau fagifea 5@ & fag 915
T FH1T A1 yoneAT fraifeg @it =z,
wigi 95 5T gas1 fruffea fFar st o,
Sgr 95 §T UF Aq d ax Frar v ¥
39 arf@y SuTEAE WA, qE UR
g1 F7 fezfie Yae § ot oo ganfas
g AR @a & fag AEder  frdy
ATTHT FT SNIT A TEATAHE F g v
Fgi a 39 frema #3 Awge F4Ov et
UF SE I FIT & fAw, sreaar sea
g 3 &1 wiFam ST AT qrer v ogar
Fr arfaarT 37 @Fe § fRar wan & e
T AW SaET FSETET T FTAT, S Forvefy
faaifea 7 291 9% fag o7 aga a9
FAT § 39 faar &, froa a § & qaay
AT ST FT e ATHIGT FTAT AEAT
g | 9 1T AT wE Arfawrd av afvadw
za faw & s%Y @A Arfgg

fer Surewer wEEw, T@F I A
TF IR qF F47 w4 § 98 ag 5 o safew
gFagHe ¥ &, afaw § § SaFr agr ¥
avs wmgw & faw  fAEE FTogar
g5 § | 3% A S A AT ALY &
fr gawr @dar grafasar W Fr gar
AT ATFE B B gr AT & AT Y
FrfgT AT 9 AT W IV AT oA
¥ gET FTIT FTA A AL, TJE3F & |
afer gara uw IawEifa@ ag ot s
sgr & fr o ma A agsafaa g, -
fg graTadz § 9g § #IX SadT gar
FT gH ATY TZT FTA H @O §, qT Iq%
feed @17 qT gy 36T qFT A glgad
a1 AT AfEY i S e a8 S afaw
# wdrg FIAT I ITRT AT Al 1 S
TR AT A AT TR AZT IqqH
gt afg a7 agt afaw § wr Jar, s9F
99 SN 9T fT  IIFT 98 TFET AT
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[=fr Yo Fo F@erdr]

1 gfyarg famdr =nfed | zEwy W
SHFEAT AT 3H ATAA H AG | SAF!
qqT TECATIHTE § FIG FIA g AT ATH
faqd ¥ sgxr fed 7 97 @t faa,
g & R § AT qeg afaw wEq
FaR ¥, 9 42 IR AA@ ¥ & A&
ST dr IFFT ag 99 RS, AR B1F
syaedy 9T faer & fagrdy T30 397 )

IqIEqeT WA, SEHT YT & faud
H WY UF wxF @3 gEr & 1 afz FwS 28
T FT F9gIF & AL IAHT ATIA ZqS
qFT qwE wmig wr wfag q F fav @
#T I, AT ATT F IE dE AT HIT
T3 Tg AAUFCATAS ET &1 Al Ia% oy
A TreaTgHeE q1eq FIT H A UF 4T
a1 FT @30 g WHAT § 1 TAR ATHI
2EAT q3AT AT A% A% § F1F qwfAaw
FIAT q3ar | & guAar § 5 s o
27 a1 28 HIT F IH N FFE F owTA
wq FX AT qUGT @wiamw [ FEF
qrE AT a8 SA & AT g TEATIHT
¥ @g®Ew g W g, 3@ 9F # feafy
9+ 7 g, 79 itz & 3 Sfaa arfaana
=g faa W fa@mdy 98 a1 &)

TF A< gueat 5aE IR § =G Iw@
q qrET AT ATTT TR AT OEATT AT
Fr ATAFFAT ¢, 78 & TF oned @ ar
ST YA Areafeed & fo¥ ardv wfears
¥ $fifTad o sTeE A A ST g ag
I A e T oA oSt wigAd Fed
Hed &, IAH W Sadsy A &\ o@v fF
T %% Rt a WA agar &, wed &
avgT qr SMEEE I9sy §, AfwT qrgAL
geq ded § A g-ge & g4 §
Tl F T IIAS G & | A AW
tar fragT & fr 59 e & o=y 9T &
fa=re ar =fgg, zaF gaqa 13O0 1
I AWM F F @A Jfgy 5 gH g4
aa%F &Y F9 § 7 USNT FET 98, FH
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¥ FY IART FOAALHAT AT 78, qfeF
gd udY qfifeafs dar Fxar =anfed O
g% ST T €aF F AWM F gL AT
F it | 54, Qe gaafer o7 9gAe
# qPF  FTARE FIX T qI0T 9T KT
R0 §, q9AT Iq@HE aHT T,
aw F fafwer wronl & ST #3 &F gATH
AT FAAT FY FAT FI AV 3eg  fmbrear
£t gfawrd guasy L arfs sifasfaq
axf & fadrw & gfee § gmd afs
AT qgE AT ITANT T AV [|AT Y
5% TFT § 3ITFT JarF faw qatey
Arar H gfaarg I T &R 9atd
Z AT SIASH FUL | AZ RA AT
faeaardt g1 At g@Ad § AR 9g faT
g FT &, afFT aAq a9gd F afg gw
ST A QAT FTGH ar A5G 4 39
arefazd & 91T T F fau gw fawn
sgaear ¥ A1 Fw Ay feafy § gare 5%
AT S AT F AGGAF IT M F A1A
§ wfear§ sgwa s39 § Sad afcadq
ATA FT TAMT FL | TART FH Fa UF
TG AAT T T A E W) gf, 7z &
& SIHI FIAT § FF Im AT gran F
fad gasi a1 aw< &fFF faar  ar
TACHET F H7ET T BT g&w F fqw 9y
Ffsag wfewas sraed ar $fifagd &
Trgey ¥ Al § 97 waeq gl F%, 3A¥
g R a1 9T aadF §, AfFT vaw a
g |4 FT IO F WEFAT ¥ AT
w1fgm R 3§ gfse § Ja FTAT WILg
FIFRIT F fqenardy §, ag foaedard fray
TER { FA 4G S0 AT fFa awT
SR FA AT 7L AT )

gd A § fr 39 gfee § s 9%
FAT fa=re far s § 39 fya Ay
WG FIT §Y 9T TF WA qET @Y
T AR F A ¥ g, 39 graey
#aftadT & fag graag @6 ot ¥
FFrT FEAT |
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SHRI H. S. NARASIAH (Mysore) :
Mr. Deputy Chairman, while welcoming this
Bill I fcel constrained to point out certain
salient factors which in my opinion if taken
note of by the Mover, might result in the
implementation of this Bill more effectively.
The first thing I wish to point out is in the
definition clause the expression ‘social service’
is left undefined. This expression is so com-
prehensive in  its connotation that unless
restricted and categorised it may not be
desirable to leave it to the Central Govern-
ment to define the nature of social services as
and when deemed fit and necessary. Under
clause (c) ‘National service’ means any service
which is likely to assist the defence of India
and civil defence or the efficient conduct of
military operations and includes such social
service as the Central Government may, if it
is of opinion that it is necessary for public
purposes so to do, by notification specify in

this behalf. This express of social service
which has been left to be defined to the
opinion of the Central Executive in my
opinion, requires to be categorised and

enunciated what are the kinds of social services
that are being contemplated by the Central
Government. That is my first suggestion.
Secondly, I would like to deal with clause 20
where the right of appeal has been conferred
on the dissatisfied person. The ground of
appeal is restricted merely (o a question of
law. This I respectfully submit is not
sufficient because in an enquiry before the
Hardships Committee much of the evidence
will be of the nature of merely_ appreciation
of evidence and not so much of ground of
law. So, I would suggest to the hon. Minister
in addition to the ground being a question of
law let it also be gross mis-appreciation of
evidence. The grounds of appeal should not
only be of law but if there has been cross
misappreciation of evidence on the part of the
- Hardships Committee, that must also be made
a basis for preferring an appeal.

The third suggestion is in respect of
clause 23, that is, refusal on the part of the
employer to reinstate the employee in spite of
a direction to that effect by the competent
authority. I find that the quantum of punish-
ments contemplated for the employers for
infringement and violation of the directions
and rules and regulations under this Bill is
very, very low. It is almost ridiculous when
compared with the heavy penalties and
inflictions prescribed for the employees for
infringement of these rules and regulations. So
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I would suggest that the quantum of punish-
ment contemplated to be inflicted on the

employers be made a little more deterrent
than what is now contemplated in this
clause.

Finally, with rcference to clause 30, that
is, with reference to compensation payable, 1
have one suggestion. The clause says—

“Notwithstanding anything contained in
the Presidency Towns Insolvency Act,
1909, the Provincial Insolvency Act, 1920,
the Companies Act, 1956, or the Partner-
ship Act, 1932, any compensation payable
under this Act shall have priority over all
other unsecured debts.”

This in fact virtually defeats the provision
regarding securing any compensation by the
aggrieved party. I would rather say that this
amount of compensation that is to be paid
must be made to have priority over even
secured debts ; otherwise there will be nothing
left for payment to the aggrieved party.

With these suggestions I welcome this
Bill and would request the hon. Minister to
consider these points on their own merits,

SHRI BALACHANDRA MENON
(Kerala) : I welcome this Bill. The definition
of national service should be widened. What
is this national service ? It should include so
many more things ; service to the military,
service by doctors and engineers for a certain
period. It might be that teachers might be
asked to go to the villages and be asked to
set up schools there or educated young men
and women should help in adult education.
This sense that we are rebuilding our country
should be there. It isnot merely a question of
feeling but it has to be done. The educated
young man today must be called upon to
shoulder responsibility in taking this country
forward both industrially and also in the
field of agriculture, in the field of education,
in the field of public health, in fact in all
spheres, We require their service but at
present most of our people do not have that
feeling. They feel that they should get into
some comfortable job, they should be in the
towns. They do not care to go to the villages;
they are not prepared to take up any of
these responsibilities in spite of the fact that
they know fully well—and we know it also—
that it is the peoplc's money that has helped
them to get educated and become doctors and
engineers. The people have to spend a lakh
of rupees to make one an engineer ; so is the
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case with the doctor. But when it comes to
the question of taking up work in village
arcas or in backward areas they are not
prepared to go; they want to be in the
cities and towns. The wrong kind of educa-
tion that we have given them, the wrong
kind of feeling that we have been generating
in them that somehow they must be able to
make some money and nothing more than
that has completely demoralised the youngsters
and made them men without purpose. The
youngman feels it is rather cruel on our part to
ask him to go to a village. He thinks <“If Iam
a doctor there, Uwill not be in a position to
help the people, because there is no medicine.
If I go there, I shall have no residence.”
And that is one of the main reasons why they
will not go there. So, when you demand
their services there, you will have to see that
they get decent houses, You will have to see
that after K a certain period they are taken
back. I would therefore suggest that in this
compulsory service that you are going to
inflict on the young men you may have it for
four years. For the senior people also it should
be to go to these areas. Why not ? All what
you have to do is to protect their salaries. So
Iet the seniors also go to the village for three
or four years. It will be good that they go
there and help the others, the youngsters. So,
in one of the key villages you must be in a
position to send a senior man, and round
about him let there be a number of other
units, dispensaries or engineering units or
other. The concept should be to send every-
body. You must be in a position to see that
people below 50 or 60 spend two, three or
four years for the improvement of the
unfortunate people in our villages and back-
ward areas whose condition has to be impro-
ved. It is as important as military service but
this has not been seriously looked into. I would
suggest that the definition of ‘national
service’” should remain as it is. Somebody
complained that the definition is vague. It is
good that it should be vague because we
may be able to include other sections also in
this definition. It might be that there is the
breach of a big dam and a large number of
people are required to attend to it. Some
may be engineers and others may be just
skilled workers. I would say that we must be
able to call upon anybody and anything may
be declared as a national service so that we
arc able to see that we are able to build up
this country on the willing enthusiasm of
these people. Butcan that be done ? That
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is the question, If this has to be done, then
we will have to assure a minimum standard
for the unemployed people first, There is
unemployment but still the unemployed refuse
to go to the villages. Why ? Because the
conditions there are so bad. They will have
to be given group hospitals, group crganisa-
tions of that type, and the leading men also
must go to those areas so that these engineer
boys and also the doctor boys fecl that their
leaders are also there, That feeling must be
there. But now the whole question is that
the best scales of pay will be given only in
the cities. And that has to be changed. I
would therefore suggest that this definition
of “national service” be left asitis so that
it can include a wvariety of scrvices, and I
want that even those above thirty might be
called up, must be made liable to be called
upon for national service. I would also
suggest that in the case of those former
employers, who refuse to take back people
who had been called upon for such service,
if they refuse to reinstate such people; penal
action must be taken against such employers,
even imprisonment for them, because it is
an anti-national act on their part. So that
should be seriously looked into. There is the
complaint that this is rather drastic to compel
people for national service. 1 have been
reading some articles recently by doctors and
engineers, They were asking whether the
parties in power, whether they will send their
youngmen, See to what extent this suspicion
has come. So in this case all their boys will
also have to be called upon to render national
service, There should be an independent
body who will check up and find out whether
some people are escaping because of their
high connections. That also will have to be
looked into. A little suspicion that way will
blow up the entire scheme. So let us be
careful. I know, when it comes to the ques-
tion of some of the M. P.’s or some of the
Ministers having their sons or daughters or
nephews having to go into the villages to do
this national service, they would like that
this is not done. Well, that cannot be.
Everybody will have to do it. It is natjonal
service, So you will have to zealously guard
and see that such things do not take place,
corrupt the entire thing and blow up the
entire scheme, We must have before us the
aim of national service by all. There must
be a little compulsion. I am not against
necessary compulsion, I want it but at the
same time I want to see that this compulsion
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is not only for some sections of the people.
It should be for everybody. It should be for
the national defence of our country. It should
be for public health of a country. It should
be for the entire people and there should be
a fool-proof arrangement under which every-
body will be made to do this national service,

This is what I wanted to say, Sir.

SHRI K. P. SUBRAMANIA MENON :
(Kerala) : Mr, Deputy Chairman, Sir, this
is one of those measures with whose objective
one would like to agree, but the measure
itself one feels a little hesitant to support.
That is because our experience has been that
all these measures, which are of a compulsory
nature, tend to be misused in their application
to the realities of Indian conditions. All the
same, I feel that some such measure is nece-
ssary because there is a tendency among the
elite and the intelligentsia in our country to
ignore the needs of the country as such and
confine their activities solely to the objective
of enhancing their personal and egoistic
reputation. Now, as a member of the Com-
mittee on the Welfare of Scheduled Castes
and Scheduled Tribes, I have had occasion
to tour vast areas of the countryside and the
rural areas in our country, and I have felt
the need far some such legislation. You will
be surprised to know that to most of the
tribal settlement in our country no doctor
goes. He just refuses to go even if heis
posted. Now, recently when we were in Bihar,
the Governor himself pointed out that in the
Chhota Nagpur division, where the popula-
tion consists of a majority of tribals, there
were about 200 vacancies for doctors for the
last four years. The State Government had
posted 150 doctors in September 1970 and
we went there in February, 1972. Not a
single doctor had cared to report for duty
out of the 150 doctors who were posted to
the tribal areas in the Chhota Nagpur divi-
sion. Now, this is the sort of doctors and
also you have to take into consideration the
inability of the Government there to enforce
its own orders. Now, these doctors were all
Government servants, If the Government
servants were posted there and they would
not take charge, why isit that the Govern-
ment is unable to take action against them ?
They should have been summarily dismissed,
but that is the point. And that is the point
with regard to this Bill also. The point is
‘there is political pressure. Each doctor has
got an uncle or a brother-in-law or a son-in-
law as a Minister or a big Government officer
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or even as an MLA. Then, he gets away
with this sort of recalcitrant attitude. There-
fore, the essential thing to consider in these
things is not the passing of legislation itself,
but how it is implemented without any
blemish. Unless you do that, no amount of
legislation is going to achieve the objective
which we have in view.

Then, Sir, I read in the newspapers some
comments on this Bill, especially from doctors
who have expressed their fear that their pro-
fessional advancement might be impeded by
this sort of posting to the rural areas. Well,
I should say that such people, who think that
their own professional advancement is more
important than the very existence of the rural
population, do not deserve to be doctors
because they do not have the compassion
which is necessary for a doctor. They consider
that their selfish advancement is the overall
objective in life, People, I should say, had
better not become doctors. But then, Sir,
that is the attitude which these people in our
country have developed and that attitude
cannot be detached from the overall socio-
economic set-up, Therefore, if the doctors
or the engineers feel that the most important
thing for them is to make money at all costs,
then that also is a menace arising out of
the socio-economic factor in which everyone
is trying to make money, black money, white
money and all sorts of maney, and he goes
scot-free. Therefore 1 am saying that the
intelligentsia which otherwise should be free
from such contaminating influence also feel,
when everyone is trying to make money, why
we also should not make money ? That is the
mentality that is developing in the country
because you have got a socio-economic set-up
which encourages such mentality and which
encourages the amassing of money at any
cost and under any circumstances. Therefore,
you cannot avoid this sort of thing. But all
the same, it is necessary, given the same
soeio-economic set-up, given its difficulties,
that we should still think in terms of the
problems of the ordinary people in the
villages and also enforce certain collective
decisions which are applicable to the pro-
fessional class, And I hope that the Govern-
ment, in implementing the Bill, will do it
without fear or favour or without creating
any misapprehensions which generally are
created when carrying out such things.

st @ fwER (ST 9’39) ¢ 90
gamafa oY, g s geafaa faga7 §,
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& zgFr gRAT FIE g1 AT AR
QR 98 2, Few faa &Y o3 S A
AN FT ATATFAT AT ILY | ATH ZER
JWH oF ar@ F FAF FeAITT -
A §, A5 E, T TqN FFAIIT
JFICE ar T awg & 7 I =g oAqer
e & fafedy afaw § ST o w6
F | g feafq shweg, sed &1 &1
affT sEed agd SUTRT AP AL §
fergear™ § | TE Y FIT 0T A | T7HT
§ guqgd 7L g | AfFT 5@ F1AA B
AT AT AT F4T TG, T TH 9T
95T ST FF THROA STAN FY HAA FAA?
s, frw qan fedq & aras § #gf
9 g1z faam@ 9 T@r 91 v &4 o 99
a3 Iqq fga gwz FF ¥ 99 qum
ot f7 ag Fgr a1 fF gl awadl &
STE AT W] Wl @ BT & FE faad
fa geelidaig a8 o1 | AT A o WY
g w7 ueafeadz 3 & ot MfaT 79
g wfws fBT ot swed s T8
faay & 1 a1 98 @ T sragAFAr & 5
A glaardy awg w1 g 7 Az I W
ggr g fF I A GIAT FT I 96T & a8
EHRTT YT & | 98 937 samar g A g W
gL 7@ AT & 5 3T & gL &1d AT
IqerT oY weE arafEr § 98 33w F fewq
g, I AT GI@T AT § | AAiH faer
IgH A A AMIE FIAR AG W@H,
@t fyg s # ogaAr q@AT AR
@ H{R FAF F g3 gAan grfaa
frar &, sa% far g3 Algam @i
fergeam &1 gT =afw ag =mgar & @)
ag Taraifas § o ag w97 3w M 3@
AT FT FTYT <@ AL Z7H AT H
qur-q« fgemt & gawr Yar aTar @
fF o qaeard T W H Ay & ST o
IIH Ag FSied Arw afag §, 9Ad
FE T FE HIS FAT G, FIE QG FAT
g 5 st atwaml &1 SHqdr qus g
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i Tl | A AFT @A FT ATARIAFAT
gt Hanaqr g froa st g9 aq
) sifam 737 £ a8 zas [ )

g T T OF Qv qd # g
¥ ggf otd | 7g a7 GEr &, AfFET Ff-
AT @ feafq Y Srar & N F 9
IAGIT TN [F J9 T FT 91
AT A STAAT 9FAT §, FIAAT I 9T
AL AT 98aT 8, faRw s FA F fay
A 91T § 5 99 3T AR g A 3
A% I HW § gg ge v fF qaf
g # genfaad 9% e amifs s
¥ WA W agT 9gT FH FIA AT AT |
ar fag shfaa v S strar A,
faay aifeg ar giae agi F fag gar
9T @l FE T FIE IFET AT G NG
famifed groa & sgT A ar FIFT Y
o) Tt off | gg ag g Fear aav i
St IIfAAT qrEd AT A wray
A gede F R 9@ 97 g
FIA T AT ATAY QT AAFAT FA A
FA, ITHT AT F7 gam A fmT 13-
I IT A T At FTAT gE FAr /K
Tg qAg § 6 AT QAT &7 § quiqar
g1 aEE a8 g qrar §, afeT wme F
THET X F oA1E0 aFH gE g av &
ag ATAATE 5 Taa 1 g A =nfaw,
afer wW-ef 3 A wramEar @
dgT T AT AT TAT H TWIT T8
ar & gaaar g fF gy ff #3ar a@nfeg
W1 A9T ¥ gE § T30 5 3w A g
F1 B IrARET gL AWAT 19§ v
F1fET |

TF T AT AN 99 AT 97 o
3 fr awwa afads a3 fraw e &
fag ot any frar smoaFar & zafe sq
gfaqs #1 fewrga av a8 frar &, afes
SiqT Iegi wgr fF 3N ERer carfar &,
13T 37 &, §7 10N ) avdr §, 9
g 98 gr =1fzy, wfad s v oft
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& Ayaa afaq & Awaar g, gafay s
g Wt 78 W ATAd gfag § fr =
F A 97 W@ ¥ I F qT 93
@l 2, SHH AF FAT 987 60 & 1 93
qgr & Fr araraaar seed I9¥ ST
A ATEA, SAN AT 95973 A3 FQ
zafad 5 Iq¥ qragAT oI FEH
WYET F° 1T 2, @Y g% fau & szAr
141 § fF ATETC A IAHT 3 @I
TATIA IFHL FIYT FIA A FIIT FTAT
Tifgq o7 daA cnfAT 97 AMTFT O
sfar feqrddz gq war g, faad s
gardt wiysy =1 srardr aga g7 i
W, U OITED AT AW UF AGAA 9
afaq wraaT =1fgw )

s, ww Azt wwAw far g 5
RE AT 25 1A FY ATHE & FIG A FIR0
REIT F AT § AT AW AF agT
a7 § f5 qgr A 7 IeEd 7 aFd W
AZ1 3G § 1T 37 Ty AL BF T4
Fqr gEar g1 ITW W ghaar zaral
HI 4T SATT T 57 § | 39! G ¥ 459
g|a & St s o 25 @
F1 oA F qrE W Arm AT FgE AN
F1 QT A S AT & 1 & 99 A
FHY &, 0F quk g Az W ag gt
at 9t ZAR fgE 9 e 97§
I+ FATaT Fgf Gfaard A &, qgh A
gAR T At Ieifamd wrar g
Trgd | @t § =vgan § PF qgt qrax arsd
RN eq [y qIT AV &, AT SO AT A
gy 5 o1 zAadafas & <@ Q@
aF ol I Fr QAT v w15 F
gl ®z qrdY & AT AR TAA 0(AA
FX AT AT ST EqAT W 9 & X
THed 1T FEEfgd A1 AFgL AR
#ifs s feafa az & 5 snw foa
ST F1 qifedn agt g ag s
AEY | qAT ALY ATTFT ST AT RIFT A
aragl, Y § o fag =T FY A
Wg 9% Fg WA 98 agl L |
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araal g fF 3aAr o S & zafAy
ATGIA TITHZ BT 7F FAT 990 {F QY
e F fax g7 Ir#Ev AT agf AT &Y
qST 1 AT §Y 72 wEAreqd z9f+Q & fF
T SIFTLFT 7 T8 FT S[ATT 73T
8, AT IFF AT §) A1 TaAdT Ay
7zt gar =fgn 5 59 9 g
ITR AT I §, 3T F@ & fAw gAar
TATATE AY7 g ghaary A & ¥ ag
3781 faawa qaag wgge T &

qfax ol A97 @g7 ¥ g &
qaTe S1Fzd T FEA1 & fF 3TET NRa-
A9 TIAFHT XET § FINF T SQrar
1§ gumar g fr T wmar aade
Atz w15 gawr qgr fa@r saer R
gt aFAr 13w IWF TrFd a7 Hfgar
fraqrgg AT g, 77 IgA AT AT 8
7z TOF 3T F AT ITHT A1 9T 7fg
TAAT SATRT /A F PRt 17 a1 7 T
ar iNfard 77 g aFy | W '
FOT A8 1T ZATT ®IAT ATHFT 43T
EOF ogra F ST AT A O 3371 Y,
affr gaar dar @F W F AUg A0
AR AT ATT HT A7 M IF AN FF
3% IAY TT AT F[ JAFR FL AT 37
1T F) IFEg AR FF 93 F7 F 9 A
AT 9T S1qT & IFHT 37, 30-35 qIA
Fllgq H 92 A G173 T & fAy
AT § awwar g fr sad fa¥ 30 arq
F1 AT W1 FTR F9 § | T 3R] AT FgAT
=fge | 9T 98 39 3@ AT § T
s ? fF 97 AHYT AXTATT F4TT QAT
&, ar 3ay SA1r ZgAr <@ar g S ag
#F 7 gwar & | fR AT g9 SH AT 14T
T1fzw | -

AT, § A1 sA127 G FZAT T18QT
g 1 73 wray Frfeagfor faT & Fd @
FIA JATIT A0 IAF AT KI5 T 1§
qadren g &1 &, fee o faam &3 @
F 9gr & Qa1 @war & BF ozad wIe
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A BT FAT FIA FT AT A AL F
aY § 37 wed) ¥ A 3@ faw A1 WA
F7a § 9T gefig Fwar g e f A
T TIF A1 FE § 97 S I A =ava |
WY @ifs wfus & afas S 9o, 39
g Wt &Y S A of A A T A
frogusssmg My f@id, @
F rardy T gar ¥ &, zafaq g
g yard | ¥ TR F WA § g
AT TAST AT L

sft vorefte fag (gfcamomr) @ Sarewe
wglad, Uiy Jar fadgas, 1972 F1 H
gads #W & fa¥ @srgemg A H
qrAar § B A @ qrw @ g W
74 FT qrdr & ar gonfagd A <aEd
g a1 99 F3 FFq §, VT A @[
vt Y & fF W@ A1 SeAfa ganr
a@Yefy et & gFefad § sovar  ar st
g1 | guTr oY & & S | IqAT A
Far ¥ ol gar 3T F a7 IS §
T 35 T 99 JWH I FEY §
gAR AT & qI |, A8 T ATSATHT A
strarst Iory &, 3% AR Y 7g FraAl-
FraT g Yar farg W g

a7, gafay 98 97 Ivq g |
wgi % faw Jani #1389 ST g
frar war &, gNfaad AT eaEd sam
JATA Y A AIATATR & 9 @ F
fry s d ag7 § W, AR F A% §
WY, 3z # o T T H A, JfwT I8
XA & FA & 9% 92 "9y A A1990-
FAT §, q2F FEFAT A qTIIATAT
2 A faRast A stragTar € fadesw
AT KR A% § f7Ag § v zaeq &
N IR0 ot g7 ge A g5, Afwa
IEQ & & Tl TFRE AT F - JGT
RN qgr ax Afrad w1 qEEey § ag
A FIEN IFTT &, TF GTE 98 AN TH1L
& gF0 qUB T AT F AT BTN T
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gy anfed Tawy ArEwmwar g afvT Sa
Fw@ & Ay fag da@e & saed
ag fadas ang wwr Wy o fag
qarag dar 3y & fams @y 2 3Iq-
gy AgiEy, fiedt ¥ 8-10 MR F
% gfeamar waW &, a8 IR g5 A
AR T & g@ T & Ay @zt uw
faear ot fradt g BF 12 qua F Aege
fradl avaH g7 FT RN § | gAL Ik
F IR FAR F IAT AL FAR 93T §
sraT Sea, faset @y 3], fawey & qrd
1 fagm &1 qa17 g1, gfearor & fa-
I 7 GR 92T & T TT & g fqa
& ard =1 strar fasy fRar

A, AT & @Al ¥ gaf & fy
AR 939 F AT AR TfAad ¥
HIT.ZATY a1 F ST hgar frar ar
% 2T 3219 #T gH 9T § N I, 99
g T 5 v & fqy geqar wAr
937 AT qg zafad fF gar g3 %1 Gar
$G T A @I AT 3q% Aavar Fraen
TG fAAaT 1 T 35 S § fAa gAn
T § FAT A4 | 78 T & fHad Fma%
g Ale FOT E, I FA Ag AT 7
& Fge A FH L FA A NF qAF
¥ FWE T Y AT I FT A0 7717 F
fax st geoifaas an sraed & far a7
w&{l g7 5 79 gaH A grag agi
9T 9g A1 AE 9§ Qv 3T "wr fady
TR & Fa1 7 A e ¥ e 9zt aF deg
FAN FT ATCAF § 981 T INfqad
¥ faasy § AT agi w91 9ga swd g,
SAFT A FAT 957 agd T4 & 1 7gH
F AT AT FH Trag A9 WY FT gaar
g, Afrw agt & F19 fod fGaww & 5
g5y &+ Oy wzi fadast o are
F ATATTHAT §, a7 ®IT F7 Y srazwaar
g AT § qroA AT g ¥ f¥aw
R0 7 57 3 T ST Io4 & AN,
WRT N WIFA T Y ag ol aga
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sed e frgAasg ag F W fH @
frare %% T f5a awg § wEafaT (%
auEg g 1 AR A AT wrEAta
F]F 1A W A aeEE F far 9y
FI AW T F WA H T AT AG
FAAT FIfEE | @ AT A g g awdr
&, 99 gu 9 1T guIy faw {177 oy,
IgFT I T AT IT AT F 1 500
FAT To BT AAE-ITFE FAR F=AT F7
fewrd &7 & faar w@r @i IqH qga ar
wRar afAer § 1 ST SA% fage & H
qT AT T S IALE Fex § AT &, 99
¥ faama &1 $127 Ridl F2 &7 AT 1 ITH!
ATERT &F ST | FEfad Far 737 7
fez g qwg #1 fagas $§ @ 2@ A
T & fAT WIEIT g1 997 | av T9 39
F T F fau T ag fagas s g
FAATE AT F AIIAT T FFAT §, oF
fag @A W g™ & A AT
TrEEl # HAT FAT | IAFT FFTA §X
FIT AT I FT AWM I § {77 qAAA7
g ATA GATX T WATAA AT, AT
S3eq Y A0 g aF Al g |

DR. M. R. VYAS (Maharashtra) : Mr.
Deputy Chairman, I support the Bill whole-
heartedly. But while doing so I would like to
point out the possibility of the Bill falling far
short of the requirements of the country. If
the purpose of the Bill is only to call up
some individuals at the last moment of emer-
gency, I am afraid it will not meet the pur-
pose at all. It is time that weutilised such a
Bill for the purpose of reorienting our concep-
tion of national defence. So far we have been
relying on a professional army, And if I
understand the clauses of the present Bill
correctly, the idea is to incorporate or induct
a few individuals whenever the nccessity arises,
This is a very wrong way of thinking in terms
of the future where India will probably
require a bigger defence force than what we
havc now. But a professional army is a white
elephant and if we only depend upon a pro-
fessional army for our future requircments,
I am afraid, it will be depending upon a white
elephant and complete waste of energy in
times of peace. I would suggest, therefore,
that the terms of the present Bill be made
applicable in such wider terms that it will
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create a kind of a semi-military attachment
to the permanent forces of our country. Now,
if a person is called up according to the pre-
sent Bill at a given time and inducted into
the army, I am afraid he will be a misfit for
a considerable time. Modern army or modern
techniques in the defence are very intricate
affairs and unless people who and inducted
into the defence forces are well geared to be
part and parcel of that unit, they will rather
be a liability than an asset. Therefore, my
suggestion is that there should be a permanent
recruitment under this national service and
a regular cadre should be built up to assist
the armed forces in times of emergency,
Unless this training is given prior to any
emergency, the real purpose of the Bill will
not be served and the individuals who will be
put into the army or navy or any other branch
of the armed forces will be a kind of unuti-
lisable service. Another thing that strikes me
while reading the terms of the Bill is the
condition for recruitment that the individual
should hold a university degree.

3 p M

Modern defence does not require only
people having university qualifications or
Doctors and Engineers holding equivalent uni-
versity qualifications. Modern defence system
requires a vast arena of semiskilled services
such as transport operations and others. I
would, therefore, suggest that the scope of the
Bill should be expanded to include such semi-
skilled services including signal men, wireless
men, etc. who do not go to universities, 5o
that a kind of parallel or second army is
built up in the peace time which can also be
put to use in times of emergency. The same
difliculty would arise, in my opinion, about
age limit given in the Bill. The Bill gives the
age limit of 30 and after thirty years a person
cannot be called up for national service. The
age limit is very low in the sense that usually
a Doctor or an Engineer starts acquiring
higher degree of skill at the age of 27 or 28.
If you fix the age limit at 30, you may not be
able to get the benefit of this higher skill.
Certainly defence forces will require not only
raw recruits straight from the universities or
laboratories, but. they will require people with
experience. I would, thercfore, suggest that
the age limit be raised from 30 to 35 so that
defence forces may be able to get the services
of experienced people and not people of pre-
mature experiencc who have just completed
their university or technical education,

Inthe end, I would like to say that it
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would be a good and great thing if the pre-
sent Bill is utilised to construct a new concep-
tion of our defence policy. We should, in my
opinion, withdraw from the conceptior. of the
past of having a bourgeois army or a profes-
sional army on which the nafion has to depend
all the time. The pcople in the defence forces
should be part and parcel of the life of the
country, If wedevelopa paramilitary or semi-
military army, I am sure that this army can also
be used for services of social nature as envisa-
ged in the Bill and as mentioned by the hon.
Minister. He mentioned the need for conduct-
ing campaigns for medical aid in villages,
etc. Why could it not be done througha kind
of semi-military or para-military service which
could look after engineering and other facili-
ties in the country as a whole. ? Thus we will
have a permanent armed force all over the
country rendering useful service in peace time
and if required in times of war they can be
used for mihitary purposes also. If we could
do this, we will have the benefit of these peo-
ple in a wider range. They will also have
closer contact with the people. They should
feel that they arc the part of the life of ‘the
country, They should not merely be an Army
which will withdraw to the cantonment. I
am sure every soldier is part of our life and
he should also feel that he is part of our life,
If we could do this, it will result in benefit
to all.

SHRI JOACHIM ALVA (Nominated):
Mr. Deputy Chairman, I heartily welcome this
Bill. There arc certain elements of compul-
sion in the Bill and it is good that we start
some elements of compulsion in our national
life. We suffer in our national life because
we often think; “T will go like this; let others
do that work”. Unless we have more elements
of compulsion in our national life in regard
to many other things as well, we shall not be
able to build up this country.

Pandit Nehru, I think, as Prime Minister
of India mentioned ina Committee that Prime
Minister Chou-en-Lai worked as labourer in
building up the National Assembly of China.
And, Sir, I have seen all the National Assem-
blies in the world except that of Japan. The
National Assembly ol China is onc of the
largest parliament buildings in the world and
in that building the Prime Minister of China
and our own Prime Minister met and where
our own Prime Minister admitted that it was
high time thatour engineersand doctors came
to the fore and did something.
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Sir, what has happened to these engineers
and doctors ? They think they are the cream
of life, Of course, they should be the cream
of life of a country, But, they go abroad and
try to get refrigerators and cars and try to
bring them here and live well. Let them have
them all I don’t mind it. But, they never
think of the village. Sir, Mahatma Gandhi
set up the highest standard in this respect.
He once said that it was a matter of fortune
to be punished in jail for reporting the inci-
dent of a man being hung up from a tree
and dying. Gandhiji told me that he would
not call me to his Ashram until we got Swaraj,
We got Swaraj. And, Sir, in the Ashram
there were great men and wonderful men.
One of them was a great singer. Another man
was one Kalelkar. Another was an expert
in dairy, There was also one Mr. Desai, the
Editor of the “Young India”, whose son is
an important journalist in the *Times of
India”. I mention these things because they
were the revolutionaries. They built up the
revolution in the villages. They felt that
unless we built up our villages, we would not
be able to build up our country. We have got
many villages; we have got thousands and
thousands of villages in our country and our
young cngineers and doctors do not go to such
villages to serve there. Sir, I have also seen girls
who are going to villages for work. T have seen
some university girls working in the rural arcas,
in the villages, when we had the village pro-
grammes, getting about Rs. 120/- p. m. or so,
for going from village to village. I think it
was very complimentary for some of our
girls who still go to the rural areas to work
like this, But, Sir, the doctors and the engi-
neers think that they are very progressive
people and they do not go to villages. The
doctors are reluctant to go the the the villages
and they forget the oath they have taken.
Sir, what is the oath that they take ? The
oath is that they serve humanity irrespective
of gain. Sir, I read an article and it is about
an American doctor, Sir, he was called at
mid-night by his patient to attend on him and
he went there just to see him at mid- night.
Of course, he had to pay, the patient had to
pay him and the doctor got the fec also. But,
what I want to say is this that because he
was ordercd to come and go by his patient at
mid-night, he came and went away. This
spirit of compulsion is there cven amongst the
American doctors.

Sir, what about our doctors ? They have
become just mercenaries, at least many of
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them. Of course, they should be provided
with good houses and they should be well
looked after, their wives and children should
be looked after well and their children’s cdu-
cation should be taken care of. We do not
mind them and they should have all ameni-
ties. But, what has happened in Orissa?
You would have seen the scandal in Orissa
where the doctors and the pharmacists have
taken money from the Orissa Government of
about Rs. 35 lakhs to Rs. 40 lakhs during the
last two years for medicines not given to
patients or for rotten medicines that have
been manufactured and this is the state of
affairs in the State of Orissa. I want to know
whether Delhi s free from any such thing.

Then, Sir, the enginecrs are also in a very
important position. Even though I do not like
all the provisions of the Bill, the spirit of
compulsion which the Gavernment of India
has brought about for the first time after 25
years is something to be welcomed, something
we should have and unless we introduce this
spirit of compulsion, we cannot induct our
youngsters or others into our schemes of natio-
nal service.

Now, what do the ICS men do? I men-
tioned about them the other day in my speech
on the working of the Defence Ministry. I
said that the first Defence Secretary after our
independence became a Swatantraite, a leader
of the rich people.

The second one, Mr. V. Shankar, has be-
come the head advocate of a Maharaja. None
of them has gone into Defence Services. Their
sons get jobs in big, foreign companies. This
is the pattern of the ICS people. But now
the people will find it hard. Our sons and
daughters will have to go and work hard.

I was in Iran. I was told that the Shah of
Iran had ordered all the doctors to go to the
villages. He gave them all the facilities, And
the doctors who went to the villages after-
wards said, “We are not going back to the
towns””, This is what the Tranian doctors do.
This happened ten years ago. I was there,
Why should we not send our doctors to villa-
ges after providing them all the facilities ?
We can dig wells where there is no water.
We must give them electricity if it is not
already there, so that they can stay there and
manage their affairs in a better way.

Sir, these are very important points.

Another point is that you have provided
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for three or four years’ jail for a person who
is an employee. But you have provided for
only onc month’s jail for the employer. You
spare the big Dbusiness people because they
have champions here. Why have you provided
a lower punishment for business-people, big
business people, who violate the law ? Why is
it confined to only one month’s jail in their
case ? Your son and my son will get three
years jail. And thc employer will get one
month’s jail. This is discriminatory. I want
Mr. Pant, who is a young and able Minister,
to see that this discrimination is removed.
Why should not a capitalist be behind the
bars for the same period if he violates the law?
This kind of mixed economy has caused havoc
to our national life. You provide for one
month’s jail or fine, My son and your son
will be put behind the bars for three years or
four years. Why is this discrimination there ?
These big companics employ a person for 11
months only and they cause a break in their
service. They want to keep them on tempo-
rary basis. Why not these
people also be put behind the bars for
threc or four years as the employees? Why
should there be such discrimination? I wish
the Government is very hard on the employers,
as they are on boys and girls who are young.
I think girls will also have to go and work
very hard. Unless you are very hard on
employers, it is no use being hard on our
young boys and girls. I am surprised to see
that when you carry out any raids at the
premises of these big people and you find
some jewellery or any such things, you never
give their names in public. In England the
name of a Chief Justice came out in papers.
He did something and his name was published
in papers in England. His name came out.
It was a mistake but anyhow it came out but
we protect them in the name of law. We raid
their houses and find out any amount of
jewellery and money hidden and their names
cannot be given out but the poor woman who
has stolen a little thing, her name comes out.
This kind of contradiction is there, It is
something which we cannot put up with.
That is why whatever is in favour of the
employers we lean heavily on the side of the
employers. We never bring him to book. I
remember Pandit Jawahatlal Nehru when he
took up office saying : ‘We shall hang every
capitalist by the tree’ but we have not seen it
because he was a noble man. The old ladies,
the bourgeois ladics or fashionable ladies used
to decry that their boys were going to the
NCC service and they had to do very hard

big business
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work and they are sent to the villages. Why
not? Young women in the old days, in the
thirties and forties had to work in chakkis
and do roadmaking. What is wrong in the
NCC boys doing it. Previously the old and
fashionable ladies used to complain about the
NCC people being sent to  villages but now
they are not doing it because the enemy is at
hand, either from Pakistan or China. So we
shall have to be up and ready. That reminds
me that in Tashkent when I was in Russia
the girl who served me said: ‘I am going
away, Sir. Thauk you.” She said: ‘I have to
go to the farm. Iserve here and also in the
farm. Not only myself but all those who are
in the farm. I get my salary inthe farm and
I shall get my salary in the restaurant’. That
is the system which Russia has built up by
paying double salary for people sent compul-
sorily to work somewhere and also in the
farm. Here I broached this subject of the
youngboy going to compulsory service and
getting back to the job and the employer is
not ready to take him back. The Russian
example is a better example. Unless we
imitate many of the things that are done in
the highly socialised countries, we cannot put
our country on the right track. This compul-
sory service is very very essential. Hence I
welcome this Bill,

MR. DEPUTY CHAIRMAN: Several
Members give their names and they are not
found when their turn comes. When other
Members are called upon to speak and when
the time is about to be over, they come. This
practice is not good. They should be in their

seats. Dr. Alva.

DR. NAGAPPA ALVA (Mysore) : Mr.
Deputy Chairman, the National Service Bill
is a welcomc measure and I support it. This

in fact is overdue. A Bill of this kind ought
to have been brought after the Chinese
aggression at least after the Pakistan war in
1965. Though it is overdue, though it is late
now [ feel it is timely. The Bill provides for
the registration of qualified persons, that is,
doctors and engieers and to make them do
national service. At the outset my fear is
whether this will be implemented with all the
seriousness that is due. There are cerlain
aspects to be considered here at this juncture.
One is the preparedness not only militarily but
also the preparedness of our country in all
walks of life to face the emergency. The
unemployment problem of the educaied has
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become a very serious one and added to that
the problem of the unemployed engineers and
doctors is a thing which has to be taken up
with all the seriousness and if we make up
our mind we can certainly do it and for that
this is a very welcome measure as I have
already said. Sir, we know that of all the
doctors in the country—80 per cent of them
somehow or other stick to the towns and only
20 per cent go to the villages. And almost all
the post-graduates and specialists—99 per
cent of them—stick to the towns and cities.
Sir this measure is very necessary. While this
is also an attempt to solve the unemployment
problem, we hope if this measure is properly
implemented will create a sense of understand-
ing which will awaken the consciousness of the
people towards not only preparedness but also
towards national service. Here it is said that
this is for national defence, civil defence and
also for social service.  Sir, that word ‘social
service’ must be made ‘national social service’
because at this juncture every service to the
people particularly to the rural population of
this country is very very necessary.

At the same time I want to point out one
or two defects that are here. The main defect
I find here is about registration. There must
be a separate register. The Employment
Exchange has become a multi-purpose society
where I should say there are all sorts of
confusion. So a separate register must be
maintained in every States and at the
Headquarters there must be a Department to
coordinate the efforts. At the same time it is
very very nccessary that the States must be
made to cooperate in this effort. This is
national effort and every State has to see that
these people get into this service most willingly.
Tt is also necessary to see that their service
conditions are good and attractive.

There is another grave defect which
I should likc to point out here and that is the
age limit of 30 years. Those who pass the
engineering examinations or the medical
examination and remain unemployed are
already 27, 28 or even 30 years of age and
unless you raise this age limit to 35 1 think
no purpose will be served by this. Afterwards
when these people come into rugular employ-
ment their national service must be taken
into consideration and the upper age limit for
entry into State services must be suitably
adjusted,

Now if the engineers are taken into this



181  National Service

national service much rural reconstruction and
developmental work can be gone and this will
be a kind of encouragement or incentive to
people. Now there is grave disappointment
among the parents and the public at large
because of the unemployment of these people.
Sir, there is a feeling among the intelligentsia
which has got to be curbed. These educated
people have virtually forgotten the village and
rural areas and they seem to have no interest
in the country. They only think of themselves
and their welfare. From that point of view
also this Bill is a very important and we must
encourage this, Once again I would say that
their service conditions must be made good
so that those who serve there may attract
others when they are convinced that they will
get the maximum possible comforts. This will
make them take to this most willingly. Sir,
there is a feeling that an element of compul-
sion is here but that compulsion at this junc-
ture is very necessary.

About the medical service I would like to
say one thing. As it is, the rural services are
entirely unsatisfactory. In practically one-fifth
of the blocks we do not have primary health
centres and from what I understand one-fourth
of the primary health centres are not manned
by doctors. So it is very necessary that doctors
should be taken in for this service which is
the main organised sector for the programmes
of public health, medical care and family
planning. I appeal to the Government to
prove that they are serious in this matter, It
is urgently very necessary that this should be
implemented, and within one year they must
prove to the people that they are at it because
this concerns a great cause, cause of the peo-
ple of this country, cause of the defence of this
country and cause of serving the villagers in
this country. Thank you, Sir.

SHRI K. C. PANT : Sir, I am grateful
to the hon. Members who have spoken on
this measure, and for their support to the
measure. Fach and every Member, whom I
have heard, has supported the intention behind
the measure, and has acccpted the need for
this measure. I did not hear a couple of
speeches, and I understand that in his speech
Shri Sakhalecha took objection to the element
of compulsion in the Biil. I think that point
has been adequately answered or,if I may say
g0, more than adequately answered by several
hon. Members who spoke before me, and I
do not think that I need to dwell on that

aspect of his speech.
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SHRI V. K. SAKHALECHA : When I
was speaking, the question of compulsion was
raised in this way that primarily it was our
duty to see that your young graduates should
be ready to offer themselves for this work.
It is lack of education for such youngsters that
they are not coming forth for such service.

SHRI K. C. PANT : Sir, the young
men, if they come forward willingly, then of
course, even if there is such a measure, it is
not compulsion. They will accept it willingly,
and I for one hope that the response of the
doctors and engineers who are called upon to
undertake some national service under this
scheme will be a positive response, will be a
response which considers such national service
as an opportunity which they should welcome
because, after all, as has been said by many
hon. friends, the condition in the rural areas,
to take only one public aspect of the matter,
in respect of medical services, leaves much to
be desired even today. There is the clear
fact of the primary health centres not being
fully manned—two doctors are supposed to
man one primary health centre. I have
already given the figures. In many of them
not even one doctor is present. In several
others only one of the two doctors is present,
This is in a situation when one primary
health centre is covering one lakh of persons.
That means one doctor is covering 50,000,
Now, surely we cannot accept this position.
We cannot just sit back and wait for doctors
to come forward and in due course man our
primary health centres or the other facilities.
It is necessary that the health standards of
the nation are raised quickly, productivity is
linked with health standards, production is
linked with health standards and our well
being is linked with health standards. It is
very necessary that in the rural areas health
standards should rise quickly. This is not
possible unless a larger number of doctors
come to the rural areas. So, even if you look
at this one aspect, you will realise the im-
portance of securing the right type of doctors

for this work. Shri Nawal Kishore has
referred to the vital importance of family
planning.

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Before you go to Shri Nawal Kishore,
I just seek one clarification from you with
regard to the point which was emphasised by
Mr. Sakhalecha. He said that the four years’
compulsory service should not debar that
youngman on account of overage or something
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else. After he is released, if he wants to
apply for some Government job, he should
not be disqualified on account of his age
having gone up by four years. Could you
please adjust your rules in such a way that
these four years may be exempted from his
age ? As I have said, this should not be a
bar in his case.

MR. DEPUTY CHAIRMAN : These
four years will be deemed to be Government
service.

SHRI K. C. PANT: No. He is not
going as far as you, but I think the point
needs consideration. Certainly when a person
is called for national service, he should not
be debarred on account of his being overaged.
I think the point is well taken.

SHRI MAHAVIR TYAGI: That is my
plea.

SHRI K. C. PANT : T will certainly
look into that aspect while the rules are being
framed. As I was saying, the other aspect of
the matter to which I have referred in my
opening remarks and to which Nawal Kishoreji
referred is family planning, which is one of
the most vital programmes. It is absolutely
essential that we win the race against popula-
tion growth. While there is a greater
consciousness today in the rural areas, that
consciousness has to be translated into a ready
acceptance of the various schemes which have
been formulated to contain population. When
these schemes are put into effect, one finds
sometimes that there are various rumours in
the rural areas which are set afloat by
interested parties to see that family planning
does not grow. Any one who is experienced
in this field knows this and it cannot be met
merely by making speeches. There have to be
doctors present who can advise the villagers,
who can explain to their satisfaction where
things may have gone wrong and then they
can put things right and restore their
confidence, T find that very often the
scheme is well launched, but then some minor
difficulty arises. Some operation is not succeess-
ful or something happens and the whole
schemes broughtinto disrepute on thataccount,
Howsoever we look at it, the need for wmore
doctors being sent to the rural areas is one
that I think the whole House will accept. I
have dwelt on these two aspects only. But
there are other things also like building dams
in remote areas, But the most important
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aspect of this Bill is the fact thatin the
Defence Services today we require these
engineers and the engineers are not available.
On the one hand, therc are unemployed
engineers and on the other hand they are
not available. It is some what anomalous, it
is somewhat contradictory, and it is a fact
and a fact of life which we have to accept
and therefore some provision has been made
for engineers being available as and when
they are required by the Army.

So, Sir, these are matters which I have
already dealt with earlier. I agree with Shri
Alva entirely that it is a question of creating
the right spirit and I hope that the
young doctors and engineers will respond in
the right spirit, that they will not only look
upon this as a compulsory service but will
look upon this as an opportunity to serve the
nation. As some one has said, a lot of money
is spent on the education of these doctors
and engineers; society spent that money and
society has a right to expect some return from
them by way of service. And, Sir, it would
redound to their credit if they accept not
with reluctance, not grudgingly, but would
accept it open-heartedly and with open arms
as an occasion to understand India, to visit
the villages to familiarise themselves with the
problems of our rural areas, our rural com-
munities in far off places or the tribal areas
to which reference was made by Shri Menon,
our areas in the northeast of our country,
the Andamans, the Laccadives and so on.
And there are so many far-flung regions in
the country the problems of which one does
not understand till one visits them. Now, if
our doctors and engineers understand these
problems when they go to those areas, it will
open up new avenues in their thought, it
will widen their understanding of their own
country and will make them better citizens
of this country So, Sir, it is in that spirit
that I hope that they will accept the scheme
and welcome it.

Now, Shri Sakhalecha also referred to the
definition of national service in the Bill and
said that there should be some provision to
widen it as to where national service should
be included, and Shri Narasiah also referred
to this definition, Sir, the need for specialists
like these, the need for engincers and doctors,
may change, will change, from time to time
and I think this is an exercise which will have
to be done by the Government in consulta.
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tion with the various departments as to what
the needs at the moment are. We have the
Man-power Division, we have the Planning
Commission which is doing its own excrcise.
All the time, many sections of the Govern-
ment in coordination are working on this
manpower problem and manpower planning.
Therefore, they would certainly be the best
people to look into all the aspects of the
question and determine which is the area
which has the maximum need for this kind of
national service and for enlistment at any given
time, and I hope that that will be accepted.
Shri Narasiah also referred to the National
Service (Hardship) Committee and I think,
in effect, what he suggested was that matters
of fact should also be considered by this
Commiittee, not merely matters of law. The
problem is that there may be resistance to
recruitment or enlistment of this kind. And
in fact, some hon. Members referred to the
possibility of influence being exerciscd to
exclude some people or to include some others.
Now, I think we should try to make the
system as fair, as just and as even-handed as
possible, and in this Hardship Committee, we
have a high-powered committee which will
go into these matters. We have as its
Chairman a High Court Judge or one who is
qualified to be a Judge or has been a Judge.
It has a high status. It can be depended
upon to look into the facts completely
objectively, and even if these persons, who do
not want to he enlisted, start going up in
appeals—time and again there will be a
number of frivolous and vexacious appeals—
we do not want to leave the door open for
that. That is why the Hardship Committee
is expected to look into the points of facts.
But where it considers that the point of law
arises, and such points can arise, and the Law
Ministry feels that this is a necessary provi-
sion, the provision for appeal is there.

Sir, Shri Balachandra Menon wanted us
to improve the conditions in the rural areas.
I agree the conditions should be improved in
the rural areas. But I do not think that it
follows from that that till conditions get im-
proved enough to attract these people, doctors
etc., we should not have the scheme. There-
fore, I am glad for his support for the
scheme. Independently of that one should
suggest about improving the conditions.

SHRI BALACHANDRA MENON :
Houses must be there for the doctors,

SHRI K. C. PANT : Yes. Conditions
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must improve. I am not against that, T am
merely saying that in order that conditions
may improve to a point where they are as
good as they are in cities and, therefore,
equal attraction to the doctors, is the condi-
tion that may not be readily reached in the
fore sceable future. It will take several years
and we cannot afford to wait till then. That
was the only point I was making.

On the definition he mentioned that it
should be flexible. I entirely agree with him,
Even on the question of unemployment of
engineers and doctors, today engineers are
unemployed in the coming future, But we
may come to a position after, may be two
years, when unemployment will ebb away and
we shall have a very different picture from
what it is today.

Sir, Nawal Kishoreji referred to the point
that when the country needs doctors and
engineers, then a certain amount of compul-
sion is necessary. He said that defence needs
must have priority and it is really this which
seemed to be the basis of this particular Bill
he said.

My hon’ble friend, Shri Ranbir Singh,
supported the Bill. I am grateful to him for
it. But he utilised the occasion to plecad the
case for Haryana in relation to repayment of
loans and overdrafts. And because I have
once done my grinding in the Finance Minis-
try, T am extremely sensitive to these subjects,
and I can immediately pick them up from the
other points that he made. I think it was a
good attempt to utilise the occasion. But I do
not really see how I can help him there nor
do I see the relevance of these remarks.

Sir, Dr. Vyas made some suggestions
which also did not entirely fall within the
scope of the Bill. His idea seems to be that
we should use this Bill to have a kind of
parallel army in peace time. He said that the
professional army is a white elephant on
which energy is wasted in times of peace.
This is a sentiment with which atleast today
I think, not many in this House would agree.
A professional army is required by every
country today in the world though there are
examples of countiies like Switzerland where
there is no permanent standing army. They
have recruits who can be called within 24
hours or so, That example occursto me. I
cannot readily recall any other example of a
country without a permanent professional
army, He himself said that the tasks of a
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modern army are very complex and, therefore
in order to perform these complex tasks, you
require expertise, you require training and you
require a certain discipline, etc. All these
things are necessary. I do not think that in
the conditions of to-day, at any rate, when
we are having tension on our borders, I can
accept the idea that a professional army is
redundant, But I think what he actually
meant. ...

DR. M. R. VYAS: I said ‘“depending
only on the professional army” ; that was
the wording I used.

SHRI K. C. PANT: I noted it very
carefully. But I was coming to that. I think
what actually he meant was some kind of a
territorial army concept ; what he was referr-
ing to was the concept of reservists to call
up in times of emergency. Now, we do have
reservists in our country. We also have the
territorial army. We have Home Guards.
They certainly perform the kind of functions
which, I think, he hasin mind. But even
then they do not replace the army in its
normal functions, Even the Border Security
Force, which is guarding the borders, is sup-
posed to give way to the army once an attack
starts. The idea is that when the attack starts
the army goes into the border area and when
the actual fighting starts, the Border Security
Force withdraws., In this war, the Border
Security Force had to fight many battles, but
that is another matter. They stretched them-
selves beyond what they were expected to do.
But normally even there the army is required
because the army has got the equipment, it is
trained and it has got the specialisation for
that kind of task. The most important point
is thatin this Bill we are only dealing with
engineers and doctors. It is not a general call-
up Bill; it is not a general Bill for dealing with
this problem. There is no shortage of the kind
of persons whom he has in mind. The shoriage
is confined to this area. Therefore, the Bill
only covers the areas specified,

Sir, he also gave a suggestion that para-
military units should go and work in the field
of health, for construction of dams, etc.
Again with all respect, where civilians can
perform the job, I think it is right that the
civilians should perform the job. The army
has its own tasks and prepares for them. But
to allow the army to perform all kinds of
civilian jobs in the country and to create an
impression that the army somehow can do a
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much better job than the civilians—I do not
know if that is the kind of climate he would
like to create. I do not know if one can
escape that conclusion, if one tends to belittle
the performance of the civilian section of the
Government and say that the army should be
put in and then only right results can be
achieved. I hope he will think over these
matters. I cannot readily see the wisdom of
letting the army perform tasks which the
civilians can perform.

Dr. Alva referred to the need for some
such measure after 1968. As I said in my
carlier remarks, in the wake of the Chinese
aggression, the Government did formulate a
compulsory liability scheme for engineers and
doctors. It was confined to those in Govern-
ment service or in public sector undertakings.
It was only when, after experience,
it was found that it was not working pro-
perly that this measure was brought
forward, the Bill which is before the
House to-day. He referred to the fact that
the Employment Exchanges are overworked
and that the registration should be done
elsewhere, We want to keep the expenditure
within limits. That is why we want to uti.
lise the specialised agency of Employment
Exchanges for this purpose also. But within
the Employment Exchanges we will have
separate cells or officers to look after this
particular work, But if we allow the officers
to proliferate and other agencies to come up,
that will add to the expenditure and we
wanted to keep that down.

DR. K. NAGAPPA ALVA : I suggested
that separate registers must be maintained.
There must be somebody in charge and the
State Government also should be well infor-
med about it. That was my suggestion.

SHRI K. C. PANT : These suggestions,
I think, are perfectly all right. But the
Government did not want separate buildings
to be put up, some new agencies to be crea.
ted, expenditure to be incurred. Certainly
separate registers, making someone responsible
and answerable in getting the cooperation of
the State Governments, these are certainly
things that will have to be looked into, that
will have to be done. Then he referred to the
service conditions and he wanted the service
conditions to be good. If he has seen in the
Bill, the payments that are to be made to the,
enlisted engineers and doctors are the same
as would be made to Government servants in
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their positions. I think that is a very reason-
able, proposition, particularly as we propose
to employ the unemployed enginecrs and
doctors in the first instance provided, of
course, they are good. It is no use employing
persons who would not answer the necds of
the tasks which are to be entrusted to them.
But if they are good, we intend to employ
them first because it would be an answer to
another problem in the country if you can
employ those unecmployed engineers and un-
employed doctors. Though I do not think
there are many unemployed doctors as such
because every doctor does  find something to
do. But there is such gross overcrowding in
some of the cities at the expense of the rural
areas that that aspect becomes important. ..

DR. K. NAGAPPA ALVA : I am sugg-
esting that post-graduates and others who are
specialists, both cngineers and doctors, may
have certain special conditions, that is, their
pay scale may be a little diffcrent. Because it
is a question of encouraging them to come
forward. There is a feeling now that those
who have post-graduate qualification and
other specifications in the fields of science
and technology are not being encouraged.
Therefore, this is an occasion for us to see
that all such persons are cncouraged by pro-
viding them better service conditions, betler
facilities and better scales of pay.

SHRI K. C. PANT : Since their pay
scale would correspond to what the Govern-
ment servants would get, to the extent there
is eancouragement with Government service
for such spccialised services, that, I suppose,
will be reflected here also. Finally, he said
that when these people aie re-employed, their
national service should be taken into conside-
ration. I would refer him Clause 23, sub=
Clause (7) (b) where it expressly says :

“In determining the terms and condi-
tions of reinstatement of the former em-
ployee, rcgard shall be had to the addi-
tional skill and experience acquired by
such employee in the course of his employ-
ment in the national service.”

Sir, I think I have covered most of the
points that have been raised. I would com-
mend the Bill to the House.

DR. K. NAGAPPA ALVA : Sir, just onc
clarification. What I said was this. The age limit
for recruitment is, for example, 25. By the
time they serve here and go back, they will
be overaged. So the service the have put in
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here must be taken into consideration while
they are being re-employed.

MR. DEPUTY CHAIRMAN : He has
alrcady answered that. The question is :

“That the Bill to provide for the regis-
tration of qualified persons and for the
rendering of national service by such per-
sons and for matters connected therewith
as passed by the Lok Sabha, be taken
into consideration.” '

The motion was adopted.

MR. DEPUTY CHAIRMAN : We <hall
now take up clause by clause consideration of
the Bill.

Clauses 2 to 38 were added to the Bill.

Clause 1, the Enacting Formula and the Tile
were added to the Bill.

SHRI K. C. PANT : Sir, I move. . L

The question was proposed.

&t o &o qEAAT : ATAAT ITFHT-
afq agr, &7 39 qug ag faag frar
o1 ¥ e afaw A 715 Swfaaa god
gt &1 g AT Az Fad §9 §r Ad), 9e g
FIEQ A—ATAAT o Afagr ¥ M—aadqq
frar fr gaar 3g SwlAaa a9 Tfze o
&Y oz Wi fraeT frauv ar, dar 5 &9
ST q ATF AT H J4T9 37 gw F@r
oeg faquama uEs g aFd) g ae #,
gafaq gr qu fewrza agi #, AfFa
g5 fadeq frar a7 f5 9% IR & ar
FATET AT\ HAT AGRT ¥ FA1q { FET
gAR fewiee wqadz & feaddew &, ¥
frg FLR dz FL @ AR & a7 @
g1 37U fAaga ¢ fr wg el mfgga &
I | A9 HIE AATA €T ISMAT 13T &,
fdl &1 afqqs 1 TFATAT FEAT FIA-
4 qARA &, A1 ATAA 91T Ak 53 g
¥ #ar Ity #1T 39% fAu SwfamT
FE ATMET | 9T IAHT TFIAAT F &
R F 4T o ghear Afewrd 73 ar
SHF qIA UF UET UL A AT AmAT
fersifea a1t &y, Sa7 Fqeeqq ¥ arg
Aifefmdaa fdr s afag 1 Feea-
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g UFATAT FI FTFL ) ITF QT H
AT "gIeT A Sarg agY feav. § =raar
g J@ AT ATAT RN F A A
afqe Feqagddr T FET ATET §
ar 38% fau ux agas aier g anfzo,
SaF FIEEIZAT ¥ T7 THR FT1 FHAA
T AT FT FLT &\ FH T F9 A9
FATQ £ AT TvT § AT AL F1E JWAT
e ;AT FY, AF FIE ATAG glqw
FHAAQA| TFATAL HT AT | q§ TF
fegseefea arel gAY atfge, arX Agaa
F g Frfze; A Faa waTHT A7
awq g1 § ar fedrs Fr a14 fafes
T@Ar 3faa 7 & | o9 3 AR ° @
eqsdrFr Ag) fear, zafae & Tzar §
F qr § qaAHT Tq6T ®Y § ATRITT T
fe oy g&ll & T & T AR ¥ fa=1
S A1aT AT qarT afgm fegdaT #37
¥ 9gd AT I F WA A AT AR
Ia% g8 Afefeda frar e )

SHRI K. C. PANT : Having answered
the point, really I have nothing to add. But
I would like to refer Shri Sakhalecha to the
definition which might remove some of his
doubts, The definition says :

“National service means any service
which is likely to assist the defence of
India and civil defence or the efficient
conduct of military operations and inclu-
des such social service as the Central
Government may, if it is of opinion that
it is necessary for public purposes so to
do, by notification specify in this behalf.”

Therefore, the definition is very, very clear
and in any case the specialised know-how is
with the Government to determine which are
the areas required for the services of any
particular class of people, ctc. In these
matters, Government can certainly be trusted
to take a national view of the matter and if
friends opposite have any suggestion to offcr
at any time and if they feel that the scheme
is not functioning properly. ..

&t glo Fo FEAAT : ATIA TS AT
1T FATT AGT ATET & |

[ RAJYA SABHA ]
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SHRI K. C, PANT : Itis no use inter-
rupting me because you are not going to get
something out of me, He should know it.
He is an experienced Parliamentarian. I have
already said ‘no’. If he keeps on interrupting
me, he will not get ‘yes’ from me, I am
trying to explain to him the reasons. I would
welcome suggestions, if any, at any stage, if
any of my friends feel that some other field
should be taken under the purview of the Bill
or some other point requires attention, and we
shall certainly look into them.

MR. DEPUTY CHAIRMAN :
question is :

The

“That the Bill be passed". \

The motion was adopted. o

THE DELHI CO-OPERATIVE SOCIETIES
BILL, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : Sir, I beg to
move :

“That the Bill to consolidate and
amend the law relating to co-operative
societies in the Union Territory of Delhi,
as passed by the Lok Sabha, be taken
into consideration.”

Sir, the co-operative societies in the
Union Territory of Delhi are at present
governed by the provisions of the Bombay
Co-operative Societies Act, 1925, as extended
to the Union Territory in 1949. The Bombay
Act of 1925 has been repealed in Maharashtra
and Gujarat and replaced by new Acts.
Thus a strong reason was afforded for re-
placement of the current Act in the Union
Territory of Delhi,

In order to meet the changing conditions
of the co-operative movement, the Punjab
Co-operative Societies (Extension to Delhi)
Bill, 1965, was introduced in the Third Lok
Sabha in December, 1965. The Bill, however,
was not taken wup for consideration, and
lapsed.

Under the Delhi Administration Act,
1966, the Metropolitan Council was establishe
ed. The Metropolitan Council considered the
matter and rccommended a self-contained
comprehensive Bill. The Bill as recommended



